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REPI,Y AI'}'IDAVIT ON BEHAL}- OF RESPONDEN'I'NO. 01. MINISTRY

OF ENVIRONMENT. FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: .

I, Yogesh Kumar, working as Scientist "C" in lntegrated Regional Office of the Ministry

of Environment, Forest & Climate Change, at Gandhinagar, the deponent herein does hereby

solemnly affirm and state on oath as under: -

L That I am duly authorized and competent to swear the present reply affidavit on behalf of

Ministry of Environment, Forest and Climate Change (hereinafler referred as MoEFCC).

2. That the contents of the application, unless specifically admitted, are denied to the extent

that they are inconsistent with submissions made hereinafter.

3. That the instant reply is being filed by the Answering Respondent without prejudice to his

right to file a fuller and more detailed reply at a later stage, if so necessary.

4. That the applicant has filed this Original Application to challenge the inaction of

Respondent No. 2 i.e. State Level Environment Impact Assessment Authority (hereinafter

referred to as "SEIAA") and Respondent No.3 i.e. State l-evel Expert Appraisal

Committee (hereinafter referred to as "SEAC") in processing the application dated

13.0g.2023, which requests an amendment to the existing Environmental Clearance (EC).

The amendment sought is to include Survey Nos. 166 and 168 without increasing the

pollution load. It is further submitted that the applicant seeks a directive for Respondents
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6.

No. 2 and 3 to process the EC application dated 1 3.09.2023 as a regular application, rather

than categorizing it as a "violation" case.

That it is humbly submined that the Answering Respondent in exercise of the powers

conferred by Section 3 of the Environment (Protection) Act, 1986 read with clause (d) of

sub-rule (3) of rule 5 of the Environment (Protection) Rules. 1986, had notified the

Environment Impact Assessment Notification, 2006 on 14.09.2006. A Copy of S.O.1533

(E) dated 14.09.2006 is annexed as Annexure R/I.

That under the provision of the Environment Impact Assessment Notification (hereinafter

referred to as EIA),2006, construction of new projects or activities or the expansion or

modernization of existing projects or activities listed in the schedule annexed to the said

notification entailing capacity addition with change in process and or technology shall be

undertaken in any part of India, as applicable, only after receipt of the prior environment

clearance from the Central Government or by the SEIAA, as the case may be. It is

submitted that, the Central Government under sub Section (3) of section 3 of the

Environment Protection Act, 1986 in accordance with the procedures specified in the EIA

Notification, 2006, duly constitutes SEIAA.

That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in the process of

obtaining Environmental Clearance. Stage (l) is SCREENING wherein the Expert

Appraisal Committee or the State Expert Appraisal Committee takes the decision whether

or not Environmental Impact Assessment Report has to be prepared for the proposed

projects. Stage (2) is SCOPING wherein the Expert Appraisal Committee for category 'A'

projects and the State Expert Appraisal Committee for category 'B' projects determines

detailed and comprehensive Terms of Reference addressing all relevant environmental

concern for the preparation of an EIA/EMP Report in respect of the proposed project or

activity for which the prior environmental clearance is sought. Stage (3) relates to PUBLIC

CONSULTATION and has two components- (i) a public hearing, which is conducted by

the concerned State Pollution Control Board at the project site or in its close proximity,

explaining all possible environment impacts and measures proposed in EMP and (ii)

obtaining written responses from other concerned persons who have a plausible stake in

the environment aspects of the project or activity. Lastly, Stage (4) relates to APPRAISAL

of the Project wherein the detailed scrutiny by the EAC or the SEAC of the application and

other documents like the Final EIA Report and outcome of public consultations relating

including public hearing proceedings, submitted by the Project Proponent to regulatory

authority concerned for grant of environment clearance is conducted.

That it is respectfully submitted that EIA Notification, 2006 has decentralized the

environmental clearance process by categorizing the developmental projects in two

categories, i.e., Category 'A' project and Category B. The 'Category 'A' projects are

appraised at Central level by the Expert Appraisal Committee (hereinafter referred to as

"EAC") and Category 'B' projects are appraised at SEAC. The SEIAA and SEAC are

7.

8.

constituted to provide clearance to Category B projects.

ffi
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That the M/s Ashapura Perfoclay Limited is a company engaged in the business of

Bleaching Clay and Bentonite (throughput) manufacturing unit, situated at Survey No.l67,

Village Ler, Near Bhujodi, Taluka Bhuj, District Kachchh, Gu.iarat. That the project

activity falls under 2(b) (Mineral beneficiation) of the Schedule of EIA Notification dated

14.09.2006 and categorized as "Category B" project where in the prior Environmental

Clearance is required to be granted by SEIAA, making SEIAA the Nodal agency in the

instant matter.

That it is further stated as submitted by the appellant, M/s Ashapura Perfoclay Ltd., that

the EC was granted vide communication dated 30.07.2016 for the manufacturing of bleach

clay and bentonite at Survey No. 167, Village Ler, Near Bhujodi, Taluka Bhuj, District

Kachchh, Gujarat. Subsequently, a case was filed in Hon'ble National Green Tribunal (PB)

with Original Application No. 669 of 201 8 titled Marvada Amrutlal Becharlal Vs State of

Gujarat involving the issue of contamination of groundwater and soil by M/s Ashapura.

During the adjudication of the aforementioned matter, it was recorded therein that M/s

Ashapura Perfoclay ltd. had been granted another EC dated 26.02.2019 by SEIAA for the

expansion of production capacity of bleaching clay at the existing unit located at Survey

No. 167, Village Ler, Near Bhujodi, Anjar-Bhuj Highway, District Kachchh. It is further

noted that the said EC was subsequently cancelled by the SEIAA vide its letter dated

03.03.2020. The relevant portion of the said order is reproduced below for ease of

reference:

" 6. Apart.from the above, we notice from the written submission and

objections.filed on behalf of the applicant on 28.01.2021 that the

plant.for v,hich EC v,as cancelled by the SEIAA is still operative. The

objection is reproduced below; " l. Operation of plant.for which EC

has been cancelled by SEIAA; The applicant had challenged legality

of Environmental Clearance (EC)(SEIAA/GUJ/EC/2(b)/355/201 9)

dated 26.02.2019 granted to M/s Ashapura Perfoclay Limited for
expansion of production capacity of bleaching clay at the existing

unit at Survey no. 167, village Ler, near Bhujodi, Anjar- Bhuj

Highway, District Kutch in Appeal No. 40/2019 (WZ)- Marvada

Amrutlal Becharlal & Anr Versus Gujarat State Environment Impact

Assessment & Ors. while the present OA u,as pending against the

same unit .for violation o.f environmental norms. The Hon'ble NGT

issued notice in the appeal and a joint report was sought .from the

Gujarat State Environment Impact Assessment Authority (SEIAA)

and Gujarat Pollution c)ontrol Board (GPCB). Accordingly, Gujarat

SEIAAJilect affidavit datetl 28.07.2020 to the effect that the EC has

been cancelled vicle order dated 03.03.2020 after being satisJied that

the unit had given incoruect information. The Hon'ble NGT based

upon this ffidavit disposed off the Appeal vide order dated

01.09.2020.... "

ll.That while disposing of Original Application no.669 of 2018, this tribunal directed the

constitution of a Joint Committee comprising of nominees from MoEF&CC, CPCB, State

pollution Control Board, and SEIAA, Gujarat, to look whether M/s Ashapura Perfoclay

M
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required EC fbr the modifications undertaken. And, if it is lbund that EC is necessary, the

State PCB and SEIAA may take remedial action in accordance with law. GPCB will be

nodal agency for coordination and compliance. A copy of the order 29.01.2021in OA

669 of 2018 (PB) is annexed as Annexure R/2.

12. That the answering respondent furlher submits that the joint committee constituted by the

tribunal (Principal Bench) in OA 669 of 2018 made certain recommendations. The relevant

porlion of the said Minutes of Meeting dated 15.04.2021 is reproduced below for ease of

reference:

"Recommendations.'
1. GPC:B shall verify the land record o.f production line 7 & 8 and if
it is.founrl that lhe nsvt planl i.e. production line 7 & 8 is construcled
on land / plot other than the existing land / plot o./ the unit i.e. M/s
Ashapura Perfocaly Pvt. Ltd. than the unil is nol exempled Ji'om EC

as per MoEF&CC Notffication of 2016 and SEIAA/ GPCB should

initiate appropriate action against the unit.

2. As mentioned above, if the land / pktt is not changed.for the new

plant, M/s Ashapura Perfoclay Pvt. Ltd. shall obtain "No increase in

pollution load certificale" .fttr nsv, production line 7 & 8 as per

MoEF&CC Notification dared 02.03.2021 and the unit shall not

operate production line 7 & I till "No Increase in Pollution Load

Certificate" and valid CC&A is obtained.from GPCB.

3. Unit shall immediately dismantle Production line no I & 2. Unit

shall strictly comply with Honorable NGT order Daled 29.01.2021

in the Matter of O.A.669/2018."

It is further pertinent to state that the Government of India in the erstwhile Ministry of

Environment and Forests number S.O. no.35l8(E) dated the 23rd November,20l6 has

clarified that the mandatory prerequisite for availing the facility of "No increase in

pollution load certificate" is to have prior EC. The relevant portion of the Appendix-XllI

said Notification dated 23.11 .2016 is reproduced below fbr ease of reference:

,, Processfor obtaining "No Increase in Pollution Load" certiJicate

/ permissionfrom the State Pollution Control Board*'

The instant amendment in EIA notification exempts the

requirement of prior environmental clesrance for cases of change

in procluct mix without change in quantity and pollution load us

priscribect in the environmental clesrunce of the proiect. This

facitity is ovailable to those units which huve obtained prior
environmentul clearance under EIA NotiJication, 1994 and EIA
NotiJication, 2006. Such units shall apply to the State Pollution

Control Board along with their last Consent to Operate certificate,"

A copy of Minutes of Meeting dated 15.04.2021of the Joint Committee and S.O.

No. 3518(E) dated the 23rd November,2016 are annexed here as annexes no. R1/3

and Rl/4 respectivelY.

13. The answering Ministry further submits that as per para 9 of the petition filed by the M/s

Ashapura Perfoclay, immediately after the recommendation of the Joint Committee, the

6;W

594



,ff
,\o,

-,,,1$le
- 

't-

t proponent applied for an EC amendment by the application dated 21.07.2021 for

of survey no. 166 and survey no. 168 before the Respondent no. 02. The

proposal of the project proponent was duly deliberated before both Respondent no.2,i.e.,

SEIAA, and Respondent no. 3, i.e., SEAC, separately, wherein the SEIAA referred back

the case with a recommendation to SEAC. The relevant portion, para 15, of the original

application ll0 of2024 is reproduced below for ease ofreference:

"i. Respondent No.3 has noted that the PP has not obtained prior EC

for adjoining areas o.f Survey No.166 and 168. Although Respondent
No 3 has quoled the provision of MoEF & CC notification
02.03.2021. It has nol given the material evidence o./'whether the
proponenl by enlarging its plant operations and machinery, has led
to increase in the pollution load

ii. MoEF & CC notification say that if the existing plant has obtoined
prior clearqnce and it has extended its process not causing any
pollution load, then it is exempted.from the requirement of prior EC.

iii. Whether the existing unit has got the prior EC, whether u'ith the

extension of the process to adjacent land has it led to additional
pollution load? Whether the joint Committee or GPCB have .found
any increase in pollution load, if so then what extent violalion made

by project proponent? These material evidences are missing in the

re commendation I e t ter.

Respondent No.3 is requested lo reconsider the recommendation in
light oJ the above and submit the recommendation at the earliest. "

14. It is further submitted by the answering Ministry that, as per Para 17 of the instant

application filed by the applicant, Respondent No. 2 rejected the Environmental Clearance

(EC)amendmentproposal dated2l.07.202l fortheinclusionof SurveyNos. 166and 168.

Furthermore, Respondent No. 2 directed M/s Ashapura Perfoclay to apply for a new

Environmental Clearance under the Standard Operating Procedure (SoP) dated 07.07 .2021,

governing violation cases.

15. It is submitted by the answering Respondent that the Hon'ble National Green Tribunal, by

the order dated 08.11.2024, directed the answering Ministry to submit the reply-affidavit,

particularly with regard to the issue raised in this application whether the case of the

applicant falls in the category of "violation."

16. In compliance with the directions of the Hon'ble Tribunal, the answering respondent

respectfully submits that, upon examination of the documents furnished through the instant

application filed by M/s Ashapura Perfoclay, it is observed that the action undertaken by

the SEIAA, directing the project proponent to file a new application under the violation

category, is appropriate and in accordance with the law. The commencement of operations

on an area not covered under existing EC resulted in expansion of project without obtaining

prior EC. In this case, M/s Ashapura Perfoclay commenced operations on certain portions

of land, specifically Survey Nos. 166 and 168, which were not covered under

Environmental Clearance granted to the project in2016.

595



!1rtolt

\d,'t#\ at, in view of the aforementioned facts and circumstances, this Hon'ble Tribunal may

ly be pleased to pass appropriate order(s)/directions as the Hon'ble Tribunal may deem

t and appropriate in the interest ofjustice.

. il. dtu g;rn I or. yogesh Kumar
ffi6 ?f / scienriit.C,

uofaor. a1 q{ iiirarg qfrdti dilirc.
itinirtry ot Enviroment. Forest E Clirnale Chanoe.

rlf{ilII{-6R / Govt. of lndra

C. e. 4.. qlftm (fs{rd} / tRo,Gandhinaga(cuj.rrr}

VERIFICATION

Verified at Gandhinagar on this 22''d day of November, 2024 that the contents of this

affidavit based on official record(s) maintained and information available in the office are true

and correct, no part of it is false and nothing has been concealed there from.

. d. ultrrq;rn I Dr' Yogesh Kumar

ffi'6 rtr r scientiit'c'
qqffiul, T{ q.i qflql qftT{-{ dilfrq'

MinisttY ol Enviroment, Fore6l & Climate Change'

{ITir Fr.FR / Govt ol lndia

C. &. 61. nifi{,n (ffiro 
' 
lRo'Gandhinagar(Guiartt)S 01*E t il;I-'r' &FFi i1T'iF"0

Bi:F0f;E lfth

rn%
$fi iiil GLfr t' irii fi I P' I'fl AKI\i AllA

GOVT. OF INDIA

2 2 No\, 2024 ,rkNTlFlED BY MH

"1.010/O CATE
''Jan'ig :,..."..........rt,.rrry

'ieiird No G. ,,.,. r.,i,,
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Item No. 05  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 669/2018 

Marvada Amrutlal Becharlal             Applicant(s) 

Versus 

State of Gujarat     Respondent(s) 

Date of hearing: 29.01.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
    HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant:  Ms. Shilpa Chohan, Advocate 

Respondent(s): Mr. T.C. Barmeda, Deputy Engineer, GPCB 

ORDER 

1. The issue for consideration is the remedial action for contamination 

of ground water and soil on account of storage of Gypsum by M/s 

Ashapura Group of Companies, Village Ler, Taluka Bhuj, District Kutch, 

Gujarat, in violation of environmental norms. 

2. The matter has been considered by this Tribunal in the last about 

three years from time to time in light of the earlier proceedings and reports 

of the State Pollution Control Board, including the reports dated 

18.11.2019, 21.05.2020, 06.04.2020, 28.07.2020. Several deficiencies 

were noticed including contamination of the ground water and soil and 

though some remedial measures were taken, further remediation and 

restoration measures were required. For ready reference the reports dated 

18.11.2019 and 21.07.2020 are reproduced below:- 

Report dated 18.11.2019 

“6.2 Conclusion & Recommendations 
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Based on the above studies, corrective actions and interpretations 
we conclude and recommend following actions for Remediation; 

1.2.1 Hydraulic Containment of Groundwater 

 Pump and treat method for hydraulic containment of groundwater 
for removal of ammonical nitrogen from groundwater. Drilling and 
installation of 2 Nos. of abstraction wells (up to a depth where 
groundwater is tapped) are proposed in order to extract 
groundwater of total 70m3/day; on the North-East boundary of the 
site adjacent to the contaminated off-site borewells. As per 
treatability study carried out by KEC, pump the groundwater from 
these wells and collect it into a tank where aeration treatment (with 
diffusers) should be given for removal of ammonical nitrogen and 
further this water should be treated at existing RO system, 
permeate to be reused in process and reject water sent to existing 
solar evaporation pond. The schematic process flow diagram 
showing groundwater treatment scheme and layout showing 
location of abstraction wells is shown in Figure 10 and Figure 11 
respectively. 

 If possible and farmers permit, groundwater can be abstracted from 
GW-6 and GW-7 and provide treatment for the same. If 
groundwater abstraction from GW-6 and GW-7 is allowed then 
drilling and installation of two abstraction wells as mentioned 
above is not required. 

6.2.2 On-site monitoring of RAP of Pump and Treat method for 
3 Months 

 Provide ambient air quality monitoring network on the 
boundary of factory premises to monitor the ammonical 
nitrogen released as against the prescribed norms. 

 Quarterly Monitoring of groundwater quality from on-site and 
off-site bore wells to know the effect of remediation on 
contamination (Ammonical Nitrogen). 

 To submit quarterly monitoring reports of air quality and 
groundwater quality to concerned authority. 

6.2.3 On-site performance evaluation of RAP of Pump and 
Treat method for 3 Months 

 On basis of performance evaluation of on-site pilot trial run 
with pump and treat method, there will be assessment of 
analysis w.r.t. air and groundwater quality and efficiency of 
the system. 

Thereafter, full-fledged installation and commissioning will 
be done of this RAP technique for groundwater restoration. 

6.2.4 Time bound action plan 

Proposed time bound action plan for groundwater remediation is 
enclosed vide Annexure 9.” 

670



3 

Report dated 21.7.2020 

“Status regarding Gypsum Disposal: 

 Out of 39 locations, waste gypsum has been lifted from 26 
locations and rest 13 locations are still occupied with waste 
gypsum.  

 Out of 13 locations, unit has started plantation on 2 locations 
as per recommendation of Gujarat Industrial and Technical 
Consultancy Organization Ltd. (GITCO).  
Status Report of 13 Gypsum Locations is attached herewith as 
an Annexure-2.  

 Unit has disposed 101742 MT Gypsum waste to cement 
industries for co-processing & 42271 MT for the back filling to 
abandoned mines during 1st January-2019 to 21st July 2020.  
Data submitted by the unit is attached herewith as an 
Annexure-3. 

Status regarding Groundwater Contamination& Restoration: 

 With respect to Ammonical Nitrogen:  

o Unit is using fresh lime for neutralization process. 

o The analysis results of Ammonical Nitrogen (NH3-N) at 
GW-5 location, first increased slightly from 33 to 35.84 
mg/l and then it is continuously decreasing from 35.84 
mg/l to 6 mg/l and at GW-6 location, the Ammonical 
Nitrogen concentration is continuously decreasing from 
55 mg/l to 8 mg/1. 

o  The trend of the Ammonical Nitrogen analysis result for 
GW-1 & GW-8 location is fluctuating, ups and down.  

o As per latest report, the concentration of Ammonical 
Nitrogen is slightly increased in bore well GW-2. 

o As per latest report, the concentration of Ammonical 
Nitrogen is not detected in bore well GW-3, GW-4, GW-7 
and GW-9 & GW-10.  

 With respect to TDS:  

o Presently, the TDS concentration is higher at all the 
locations (1912 -7550 mg/l). The trend of TDS analysis 
results for all the locations are fluctuating variably and it 
is difficult to conclude about the impact of restoration 
process on the TDS. 

o As per third party GITCO's conclusion; The elevated level 
of TDS is as per the ground water quality pattern of the 
region 
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 Continual long term efforts will be required to restore the water 
quality up to satisfactory level.  

 Unit has constructed three nos. of groundwater recharge well 
which may help in restoration process. Analysis report of bore-
well water in and around the unit premises is attached 
herewith as an Annexure-4. 

Regarding Environmental Damage Compensation:  

 District Level Compensation Committee (constituted as per the 
Order of Hon’ble High Court in Special Civil Application No. 
9699/2008) has assessed compensation of Rs. 31.65 Lacs and 
matter is forwarded to Principal District Judge, Kachchh at Bhuj 
on date 15.07.2020 for further action. However, GPCB has 
recovered Rs. 97, 50,000/ as an environmental damage 
compensation on 18.06.2019 and forfeited bank guarantee of 
15 lacs on 02.05.2019, this is kindly to be taken in to 
consideration.
Minutes of meeting of District Level Compensation Committee 
dated 06.07.2020 is attached herewith as an Annexure-5.” 

Status of remaining 13 locations as on 21.07.2020:- 

Sr. 
No. 

Location 
No.  

Location/Place Current Status As per DILR 
record 

1. 1. Behind Lehriya 
Hanuman Temple, Old 
stone mine, Kukma 
Village  

23° 13'21" N 
69° 46' 21" E 

No progress 
observed. 

Gypsum is 
dumped for 
backfilling of old 
abandoned stone 
mine.

Survey no. 335, 
Village: Kukma 

2. 4. Old stone mine of 
Prakash Patel, Survey 
No. 331, Besides old Hot 
Mix Plant, Kukma Village 

23° 13' 16" N 
69° 46' 3"  E 

No progress 
observed. 

Gypsum is 
dumped for 
backfilling of old 
abandoned stone 
mine.

Survey no. 337, 
Village: Kukma 

3. 5. Behind khatri mills, 
Besides of above site, 
Traverse survey no: 331, 
government land, 
Kukma Village 

23° 13' 20" N  
69° 45' 58" E

No progress 
observed. 

Gypsum is 
dumped for 
backfilling of old 
abandoned stone 
mine.

Survey no. 
331/3,Village: 
Kukma 

4. 7. Natural drain between 
farm of Dinesh Maharaj 
and Govind Vanker, 
survey no :218, Kukma 
Village  

23° 11' 56" N  
69° 46' 47" E

No progress 
observed. 

Survey no. 218, 
Village: Kukma 
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5. 10. Besides of Kukma- 
Lakhond village Road 

23° 13' 50" N  
69° 46' 48" E 

No progress 
observed. 

It is observed that 
gypsum is 
dumped along the 
road side for 
leveling where 
underground 
drainage system 
of Kukma Gram 
panchayat is laid 
down 

Travers Survey 
no. 331, Village : 
Kukma  

6. 11. Vrundavan Gir 
Gaudham, Shree 
Swaminarayan Mandir, 
Besides Ashapura 
Colony, Bhachau Road  

23° 13' 49" N  
69° 46' 48" E 

During inspection 
gypsum is 
observed covered 
with silica sand  

Travers Survey 
no. 331, Village : 
Kukma 

7. 14. Land of Lakhond Village 

23° 15' 12" N  
69° 46' 41" E

No progress 
observed 

Survey no. 331,  
Village: Lakhond 

8. 15. Adjacent above site as 
mentioned in sr. no (14). 
Land of Lakhond Village 

 23° 15' 11" N  
69° 46' 40" E 

No 
progress 
observed 

-- 

9. 17. China Clay mine of 
Vastabhai, Village 
lakhond, Abandoned 
mine 

23° 15' 39" N  
69° 47' 17" E 

No progress 
observed. 

Gypsum is 
dumped for 
backfilling of 
abandoned china 
clay mine.  

Village: Lakhond 

10. 18. On Government land on 
Padhdhar Village  

23° 14' 29" N  
69° 48' 44" E 

No progress 
observed. 

Gypsum is 
dumped for 
leveling of low-
lying area. 

Travers Survey 
no. 741, paiki 
Village : 
Padhdhar 

11. 26. Pithoradada Mandir, Ler 
Village. 

23° 10' 23" N  
69° 46' 05" E 

No progress 
observed. 

Gypsum is 
dumped for 
making the side 
slope of land at 
temple. 

Travers Survey 
no. 151, Village : 
Vadava 

12. 38. Maldhari Mangal Mandir   
Chhatralay, Bhujodi  

23° 13' 45" N  
69° 44' 09" E 

During visit, it is 
observed that unit 
has started 
plantation.  

Silica sand is 
observed on the 
top of gypsum. 

Travers Survey 
no. 158, Village : 
Bhujodi 
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13. 39. Shri Vakal Mata Mandir, 
Village: Bhujodi 

23° 13' 35" N  
69° 44' 41" E 

During visit, it is 
observed that unit 
has started 
plantation.  

Gypsum is 
dumped for 
leveling of low-
lying area.

Travers Survey 
no. 158, Village : 
Bhujodi 

3. The directions of the Tribunal on the last date are as follows:- 

“1to4………..xxx…………………………xxx……………………………xxx. 

5. Learned Counsel for the applicant submits that even though 
some restoration steps have been taken, further remediation and 
restoration of ground water and soil at locations of contamination 
needs to be carried out in a time bound manner.  
6. Let the industry in question execute the remaining work 
expeditiously within next three months which may be overseen by a 
joint Committee of the Central Pollution Control Board (CPCB) and the 
Gujarat Pollution Control Board (GPCB).  The Committee may 
undertake periodical checks and monitor the remedial measures.  

7. Further report be filed by the joint Committee before the next 
date by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/ OCR Support PDF and not in the form of Image PDF.”

4. Accordingly, we have considered the report of the joint Committee 

comprising CPCB and State PCB filed on 15.01.2021, concluding and 

recommending as follows:- 

“Conclusion 

1. Gypsum removal and Disposal: 

 The status of 13 locations observed on 05th December 2020 

and again on 09th& 10th

 December 2020 by the joint committees shows that; 

 Dumped Gypsum waste has been lifted from 01 location. 

 The unit has undertaken plantation on 10 locations as per 

the GPCB approved action plan prepared by the unit through 

Gujarat Industrial and Technical Consultancy Organization 

Ltd. (GITCO). 

 01 location is covered with natural wild vegetation. 

 01 location which is an abandoned china clay mine still 

remained unattended due to legal dispute of mine owner 

with local administration. 

It can be concluded from the above recent observations and 

past observations of the joint committee that out of total 39 

locations where Gypsum waste was dumped, the unit had 

removed / cleared dumped Gypsum from 26 locations in the 
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past and cleared 01 more location during recent visit of the 

committee. Further, out of remaining 12 locations, the unit is 

managing 10 locations with approved plan of plantation, 01 

location is covered with natural wild vegetation and 01 location 

remain unattended due to legal dispute of mine owner with the 

local administration.

The present disposal record of Gypsum waste submitted by the 

unit shows that presently the unit is disposing the generated 

Gypsum waste as per the prescribed CC&A condition.

2. Ground water restoration: 

 The available records shows that unit is using fresh lime for 

neutralization process and stopped using ammonia contaminated 

lime from GNFC and thus eliminated the source of contamination. 

 The unit has been continuing the pump and treat process from 
the impacted ground water locations. So far 02 locations (GW-5 & 
GW-6) have been treated alternatively by this method and the 
process for 03rd location (GW-1) is under progress. Apart from the 
said process, the unit has provided 04 rain water recharge wells at 
strategic locations in the area to augment the natural restoration 
process. 

 The analysis results of ground water samples of 10 selected 
locations shows that 04 locations of contamination (GW-1, GW-5, 
GW-6 & GW-8) where initially Ammonia (NH3-N) concentration was 

significantly high (11.76 mg/l, 33.04 mg/I, 55.44 mg/1 and 7.28 
mg/1 respectively) during December 2019 has shown significant 
improvement in concentration and were reported to ND (Not 
Detectable) for GW-5 and GW-6 locations and 2.24 mg/1 for GW-1 
and GW-8 location in the latest sampling of December 2020. 
Unprecedented heavy rains during monsoon season of 2020 in 
Bhuj region coupled with rain water recharge wells provided by the 
unit may have significant dilution impact on the ammonia 
concentration in the ground water. 

 The concentration of Total Dissolved Solids (TDS) has shown 
fluctuating trend throughout the sampling period and there is no 
significant change in the concentration of TDS over the period and 
hence it can be inferred that the TDS quality of ground water in the 
area may be associated with the geological composition of the area. 

It can be concluded from the above observations that consistent 
directives of Hon'ble NGT in the matter followed by strict vigilance by 
the joint committee, regular follow-up and enforcement of directions 
by GPCB and execution of the assigned work by the unit has shown 
positive impact and resulted in significant outcome with respect to 
remediation of waste Gypsum dump sites and restoration of ground 
water quality. 

Recommendations 

The unit needs to maintain the plantation sites continuously for the 
survival of the planted vegetation and ensure that these sites develop 
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into healthy green cover. Further, the unit should continue the periodic 
upkeep of rain water recharge wells for betterment of ground water 
quality in the area. GPCB needs to ensure that the Gypsum waste 
generating from regular operation of the unit is disposed as per the 
condition prescribed in CC&A.”

5. Accordingly, we have accepted the report and direct that the 

recommendations in the report be duly complied with for improvement of 

the ground water quality.  The gypsum waste generated may be disposed 

of as per consent conditions which may be overseen by the State PCB.

6.   Apart from the above, we notice from the written submission and 

objections filed on behalf of the applicant on 28.01.2021 that the plant for 

which EC was cancelled by the SEIAA is still operative.  The objection is 

reproduced below:-

“1. Operation of plant for which EC has been cancelled by 
SEIAA: The applicant had challenged legality of Environmental 
Clearance (EC)(SEIAA/GUJ/EC/2(b)/355/2019) dated 26.02.2019 
granted to M/s Ashapura Perfoclay Limited for expansion of 
production capacity of bleaching clay at the existing unit at Survey no. 
167, village Ler, near Bhujodi, Anjar- Bhuj Highway, District Kutch in 
Appeal No. 40/2019 (WZ)- Marvada Amrutlal Becharlal & Anr Versus 
Gujarat State Environment Impact Assessment & Ors. while the 
present OA was pending against the same unit for violation of 
environmental norms. The Hon'ble NGT issued notice in the appeal 
and a joint report was sought from the Gujarat State Environment 
Impact Assessment Authority (SEIAA) and Gujarat Pollution Control 
Board (GPCB). Accordingly, Gujarat SEIAA filed affidavit dated 
28.07.2020 to the effect that the EC has been cancelled vide 
order dated 03.03.2020 after being satisfied that the unit had 
given incorrect information. The Hon'ble NGT based upon this 
affidavit disposed off the Appeal vide order dated 01.09.2020. 
The true copy of the order dated 01.09.2020 in Appeal No. 40/2019 
(WZ)- Marvada Amrutlal Becharlal & Anr. Versus Gujarat State 
Environment Impact Assessment & Ors. is annexed herewith and 
marked as Annexure A/1. Despite cancelation of the EC, the plant for 
which EC was sought is functional day and night. The true copy of 
the photographs of the functional plant is annexed herewith 
and marked as Annexure A/2 (Colly). The applicant has made 
a complaint to Gujarat SEIAA and GPCB, but no action has 
been taken by them. The true copy of the complaint dated 
16.01.2021 made to Gujarat SEIAA and GPCB is annexed 
herewith and marked as Annexure A/3. GPCB in its various 
closure and revocation orders have specified that the new 
plant cannot function without permission. The true copy of 
revocation order dated 27.09.2019 is annexed herewith and marked 
as Annexure A/4. The plant is being operated in blatant 
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violation to the orders of this Hon'ble Tribunal and 
environmental statutes.”

7. We confronted the representative of the State PCB with the above 

objection who has accepted the factual position with the explanation that 

the State PCB has given Consent to Establish, even after revocation of the 

EC, as it is merely replacing the old plant with new technology for which 

no EC is required. As against this, the objection of the Applicant is that 

new plant does require EC, even if is replacement of the old.   

8. Let a joint Committee of nominees of MoEF&CC, CPCB, State PCB 

and SEIAA, Gujarat look into this aspect and if it is found that EC is 

necessary, the State PCB and SEIAA, Gujarat may take remedial action in 

accordance with law. GPCB will be nodal agency for coordination and 

compliance. 

The application is disposed of.  

A copy of this order be forwarded to MoEF&CC, CPCB, State PCB 

and SEIAA, Gujarat by e-mail. 

Adarsh Kumar Goel, CP 

S.K. Singh, JM 

Dr. Nagin Nanda, EM 

January 29, 2021 
O.A. No. 669/2018 
A 
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पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन मंᮢ ालय 

अिधसूचना 
नई ᳰद᭨ ली, 23 नव᭥ बर, 2016 

का.आ. 3518 (अ).— कᱶ ᮤीय सरकार ने भारत सरकार के त᭜कालीन पयाᭅवरण और वन मंᮢालय ᳇ारा पयाᭅवरण (संरᭃण) 
िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत पयाᭅवरण (सरंᭃण) अिधिनयम, 1986 कᳱ धारा 3 कᳱ उपधारा (1) 
और उपधारा (2) के खंड (v) के अधीन जारी कᳱ गई अिधसूचना सं᭎ यांक का.आ. 1533 (अ), तारीख 14 िसतंबर, 2006 ᳇ारा यह िनदशे 
ᳰदया था ᳰक इस अिधसूचना के ᮧकाशन कᳱ तारीख से ही नवीन पᳯरयोजनाᲐ  या ᳰᮓयाकलापᲂ के अपेिᭃत संिनमाᭅण या  उ᭍ त 
अिधसूचना कᳱ अनुसूची मᱶ सूचीब᳍ िव᳒मान पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के िव᭭ तारण या आधुिनकᳱकरण के कायᭅ को, िजसमᱶ ᮧᳰᮓया 
या तकनीक और/या उ᭜ पाद िम᮰ण मᱶ पᳯरवतᭅन सिहत ᭃमता मᱶ वृि᳍ ᳰकया जाना सि᭥ मिलत ह,ै भारत के ᳰकसी भाग मᱶ केवल, यथाि᭭ थित, 
कᱶ ᮤीय सरकार या कᱶ ᮤीय सरकार ᳇ारा उ᭍ त अिधिनयम कᳱ धारा 3 कᳱ उपधारा (3) के अधीन स᭥ यक् ᱨप से गᳯठत रा᭔ य ᭭ तरीय 
पयाᭅवरण समाघात िनधाᭅरण ᮧािधकरण से, उसमᱶ िविन᳸द᭬ ट ᮧᳰᮓया के अनुसार, पूवᭅ पयाᭅवरणीय अनापिᱫ लेने के प᭫ चात् ही आरंभ ᳰकया 
जाएगा; 
 और मंᮢालय को अिधसूचना के उपबंधᲂ के कायᭅ᭠वयन को और सु᳞वि᭭थत करने के िलए सुझाव ᮧा᳙ ᱟए हᱹ और इस ᮧकार ᮧा᳙ 
सुझावᲂ को िवचाराथᭅ और िसफाᳯरशᲂ के िलए िवशेष᭄ सिमित को िन᳸द᳥ ᳰकया गया था । उनकᳱ िसफाᳯरशᲂ के आधार पर पयाᭅवरण, वन 
और जलवायु पᳯरवतᭅन मंᮢालय ᳇ारा उᲦ अिधसूचना के उपबंधᲂ का पुनᳶवलोकन ᳰकया गया है ;  
 और कुछ औ᳒ोिगक पᳯरयोजनाᲐ मᱶ, उ᭜पादन ᮧᳰᮓया, उप᭭करᲂ, ᮧाᲥिलत ᮧदषूण भार और योजनाब᳍ ᭠यूनीकरण उपायᲂ कᳱ 
जानकारी, जो पयाᭅवरणीय अनापिᱫ मᱶ उि᭨लिखत है, ᭣यौरेवार िडजाइन इंजीिनयरी, िजसे मु᭎यतः पयाᭅवरणीय अनापिᱫ अिभᮧा᳙ करने 
के प᳟ात् आरंभ ᳰकया जाता ह,ै के प᳟ात् पᳯरवᳶतत हो जाती ह ै। पयाᭅवरण समाघात िनधाᭅरण अिधसूचना, 2006 मᱶ, संपूणᭅ पयाᭅवरणीय 
अनापिᱫ ᮧा᳙ करने कᳱ ᮧᳰᮓया से पुनः गुजरे िबना वा᭭तिवक जानकारी या डाटा के आधार पर पयाᭅवरणीय अनापिᱫ मᱶ पाᳯरणािमक 
पᳯरवतᭅन के िलए उपबंध होना चािहए, परंत ु ᮧ᭭तािवत पᳯरवतᭅन के पᳯरणाम᭭वᱨप पयाᭅवरण पर कोई ᮧितकूल ᮧभाव नहᱭ पड़ना  
चािहए ; 
 और िव᳒मान भूखंड के भीतर िव᳒मान पᳯरयोजनाᲐ (िज᭠हᱶ पयाᭅवरणीय अनापिᱫ ᮧा᳙ ह)ै के आधुिनकᳱकरण या उ᭜पाद 
िम᮰ण मᱶ पᳯरवतᭅन को उस समय पृथक पयाᭅवरणीय अनापिᱫ से छूट ᮧदान कᳱ जाए, यᳰद पूवᭅ मᱶ अनुमोᳰदत पᳯरकि᭨पत सीमा से परे कोई 
अितᳯरᲦ ᮧदषूण भार नहᱭ ह ै;  
 और सीमᱶट उ᳒ोग मᱶ कोयले कᳱ मांग को कम करने और सह-ᮧसं᭭करण मᱶ वृि᳍ करने के िलए सीमᱶट भᲵᲂ मᱶ कोयले के ᭭थान पर 
पेट कोक, जो ᳰक पेᮝोिलयम पᳯर᭬करण उ᳒ोग मᱶ एक उप-उ᭜पाद ह,ै के उपयोग का संवधᭅन ᳰकया जाए ।  सीमᱶट भᲵᲂ मᱶ ᲊधन के ᱨप मᱶ पेट 
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कोक का उपयोग करने से आिध᭍य SO2 उ᭜सजᭅन उ᭜प᳖ नहᱭ होते ह ᱹऔर इससे ᭢लाई एश और धातुमल के उपयोग मᱶ आगे और वृि᳍ करने 
मᱶ भी सहायता ᮧा᳙ होती है । ᲊधन िम᮰ण मᱶ कोयले के ᭭थान पर पेट कोक को पᳯरवᳶतत करने मᱶ सीमᱶट इकाइयᲂ कᳱ पयाᭅवरणीय 
अनापिᱫ मᱶ कोई संशोधन अपेिᭃत नहᱭ होना चािहए, जहां केवल कोयले को ᲊधन के ᱨप मᱶ िविहत ᳰकया गया ह ै;  

 और उ᭍ त पयाᭅवरण (संरᭃण) िनयमᲂ के िनयम 5 के उपिनयम (3) के खंड (क) मᱶ यह उपबंिधत ह ैᳰक जब कभी के᭠ ᮤ ीय सरकार 
यह िवचार करती ह ैᳰक ᳰकसी ᭃेᮢ मᱶ कोई ᮧसं᭭ करण या ᮧचालन करने वाले ᳰकसी उ᳒ोग पर ᮧितषेध या िनबᭅधंन अिधरोिपत ᳰकए जाने 
चािहए, तो वह अपने ऐसा करने के आशय कᳱ सूचना दगेी ; 
 और पयाᭅवरण (संरᭃण) अिधिनयम, 1986 (1986 का 29) ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करते ᱟए पयाᭅवरण समाघात 
िनधाᭅरण अिधसूचना 2006 जो भारत के राजपᮢ मᱶ पयाᭅवरण, वन और जलवायु पᳯरवतᭅन मंᮢालय का.आ.246(अ) तारीख 25 जनवरी, 
2016 मᱶ ᮧकािशत ᱟई थी मᱶ कितपय संशोधन करने के िलए ᮧाᱨप अिधसूचना पर आᭃेप्   और सुझाव ऐसे सभी ᭪ यि᭍ तयᲂ से िजनके उससे 
ᮧभािवत होने कᳱ संभावना ह,ै से उस तारीख से िजसको उ᭍ त अिधसूचना अंतᳶव᭬ ट करने वाली भारत के राजपᮢ कᳱ ᮧितयां जनता को 
उपल᭣ ध करा दी जाती ह,ै साठ ᳰदन कᳱ अविध मᱶ आमंिᮢत ᳰकए जाते ह;ᱹ 
 और के᭠ ᮤ ीय सरकार ᳇ारा उपरो᭍ त िन᳸द᭬ ट ᮧाᱨप अिधसूचना के संबंध मᱶ ᮧा᭡ त सभी आᭃेपᲂ और सुझावᲂ पर स᭥ यक् ᱨप से 
िवचार ᳰकया जाएगा; 
 अत:, अब, कᱶ ᮤीय सरकार, उ᭍ त पयाᭅवरण संरᭃण िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत उ᭍ त 
पयाᭅवरण (संरᭃण) अिधिनयम, 1986 कᳱ धारा 3 कᳱ उपधारा (1) और उपधारा (2) के खंड (v) ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करते ᱟए 
उ᭍ त अिधसूचना मᱶ िन᭥ निलिखत संशोधन करती ह,ै अथाᭅत् :- 
  उ᭍ त अिधसूचना मᱶ,- 

(I) पैरा 7 के उप पैरा (ii) के ᭭ थान पर िन᭥ निलिखत उप पैरा रखा ᳰकया जाएगा, अथाᭅत् :- 

“7(ii)(क) िव᳒मान पᳯरयोजना के िनवारण या आधिुनकᳱकरण या उसके उ᭜ पाद िम᮰ण के पᳯरवतᭅन के िलए पवूᭅ पयाᭅवरणᱮय अनापि᭜ त 
ᮧᳰᮓया: उप᭭ कर, ᮧाᲥिलत ᮧदषूण भार और योजनाब᳍ ᭠ यूनीकरण उपायᲂ के संबंध मᱶ पᳯरवतᭅन कᳱ ई᭡ सा करने वाला  आवेदन अपेिᭃत 
सूचना के साथ ᮧᱨप 1 मᱶ ᳰकया जाएगा: 

(क)    ᭃमता से अिधक ऐसी उ᭜ पादन ᭃमता मᱶ वृि᳍ के साथ िव᭭ तार हतेु िजसके िलए इस अिधसूचना के अधीन पूवᭅ पयाᭅवरणीय 
अनापि᭜ त ᮧदान कᳱ गई है, या खनन पᳯरयोजनाᲐ कᳱ दशा मᱶ पᲵाᭃेᮢ  या उ᭜ पादन ᭃमता मᱶ वृि᳍ के साथ िव᭭ तारण हतेु या ᭠ यूनतम 
सीमा से अिधक कुल उ᭜ पादन ᭃमता मᱶ वृि᳍ के साथ िव᳒मान इकाई आधुिनकᳱकरण के िलए ᮧᳰᮓया और/या ᮧौ᳒िगकᳱ मᱶ पᳯरवतᭅन करके 
या उ᭜ पाद िम᮰ण मᱶ पᳯरवतᭅन को सि᭥ मिलत करते ᱟए इस अिधसूचना कᳱ अनुसूची मᱶ िविहत पूवᭅ पयाᭅवरणीय अनापि᭜ त कᳱ ई᭡ सा से सभी 
आवेदन ᮧाᱨप 1 मᱶ ᳰकए जाएंगे और उन पर साठ ᳰदन के भीतर संबंिधत िवशेष᭄ आंकलन सिमित या रा᭔ य ᭭ तरीय िवशेष᭄ आंकलन 
सिमित ᳇ारा िवचार ᳰकया जाएगा जो उस पर स᭥ यक् त᭜ परता से िजसके अंतगᭅत आव᭫ यक पयाᭅवरणीय समाघात िनधाᭅरण और लोक 
परामशᭅ भी ह,ै िविन᭫ चय करेगी और तदनुसार पयाᭅवरणीय अनापि᭜ त ᮧदान करने हेतु आवेदन का आकलन ᳰकया जाएगा । 

(ख) िव᭭ तृत अिभयांिᮢकᳱ के प᭫ चात् पᳯरयोजना के ᳰᮓया᭠ वयन के दौरान पयाᭅवरणीय अनापि᭜ त से पादप के समᱨपण मᱶ कोई पᳯरवतᭅन, 
पयाᭅवरणीय अनापि᭜ त कᳱ अपेᭃा से छूट ᮧा᭡ त रहगेा; यᳰद उ᭜ पादन और ᮧदषूण भार मᱶ कोई पᳯरवतᭅन नहᱭ ह ै । पᳯरयोजना समथᭅक 
पयाᭅवरण, वन और जलवायु पᳯरवतᭅन मंᮢालय/रा᭔ य ᭭ तरीय पयाᭅवरण समाघात िनधाᭅरण ᮧािधकरण और संब᳍ ᮧदषूण िनयंᮢण बोडᭅ 
सूिचत करेगा । 

(ग) उ᭜ पाद िम᮰ण मᱶ पᳯरवतᭅन; उ᭜ पाद मᱶ माᮢा पᳯरवतᭅन या कुछ समान ᮧवगᭅ के उ᭜ पाद िजनके िलए पयाᭅवरणीय अनापि᭜ त ᮧद᭜ त कᳱ जा 
चुकᳱ है पूवᭅवतᱮ पयाᭅवरणीय अनापि᭜ त कᳱ अपेᭃा से छूट ᮧा᭡ त रहगेी बशतᱸ ᳰक इस अिधसूचना के अधीन पहले ᮧद᭜ त पूवᭅवतᱮ पयाᭅवरणीय 
अनापि᭜ त मᱶ कुल मंजूर ᭃमता मᱶ कोई पᳯरवतᭅन न हो और ᮧदषूण भार मᱶ कोई वृि᳍ न हो । पᳯरयोजना समथᭅक ᮧदषूण भार मᱶ अनावृि᳍ 
ᮧमाणपᮢ उपाबंध-14 मᱶ ᳰदए गए उपबंधᲂ के अनुसार रा᭔ य ᮧदषूण िनयंᮢण बोडᭅ से ᮧा᭡ त करने के िलए ᮧᳰᮓया का पालन करेगा।''; 

(II) अनुसूची मᱶ,-- 

(क) सीमᱶट पादप मᱶ संबंिधत मद 3(ख) और उससे संबंिधत ᮧिवि᭬ टयᲂ के सामने िन᭥ निलिखत रखा जाएगा, अथाᭅत् :-- 

(1) (2) (3) (4) (5) 

''3(ख) सीमᱶट पलांट
  

> 1.0 िम.टन/वाᳶषक 
उ᭜ पादन ᭃमता  

< 1.0 िम.टन/वाᳶषक 
उ᭜ पादन ᭃमता/सभी ᭭ टडᱹ 
अलोन ᮕाᲊᳲडग ईकाई
  

सामा᭠ य दशाएं लागू हᲂगी: 
 

ᳯट᭡ पण: 
1. सीमᱶट उ᳒ोग के िलए ᲊधन कोयला पेट 
कोक, कोयला िम᮰ण और कूड़ सहᮧसं᭭ करण 
बशतᱸ यह उ᭜ सजᭅन मानकᲂ को पूरा करने है । 
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2. साधारण पोटᭅलᱹड सीमᱶट, पोटᭅलᱹड 
पो᭔ जालाना सीमᱶट और ᭭ लैग सीमᱶट के 
िविनमाᭅण के िलए पयाᭅवरणीय अनापि᭜ त 
रखने वाले पादपᲂ ᳇ारा कंपोिसट सीमᱶट का 
िविनमाᭅण छूट ᮧा᭡ त रहगेा बशतᱷ मंजूरीकृत 
ᭃमता मᱶ उ᭜ पादन हो।''; 

 

(ख) मद 5(क) रसायिनक खाद संबंिधत मद 5(क) और उनसे संबंिधत ᮧिवि᭬ टयᲂ के सामने िन᭥ निलिखत रखा जाएगा:-- 
 

(1)  (2)  (3)  (4)  (5) 

''5(क)  रसायन खाद
  

सभी पᳯरयोजनाᲐ 
सिहत िजसमᱶ सभी 
एकल सुपर फा᭭ फेट 
H2SO4 उ᭜ पादन 
सि᭥ मिलत है । 

सभी एकल सुपर फा᭭ फेट 
H2SO4 उ᭜ पादन और 
रसायन खाद का किणकायन 

सामा᭠ य दशाएं लागू हᲂगी: 

 

ᳯट᭡ पण: 
 

1. एकल सुपर फा᭭ फेट चूणᭅ का किणकायन 
छूट ᮧा᭡ त ह ै। 
 

2. खाद का नीम िवलेपन छूट ᮧा᭡ त है 
बशतᱷ ᳰक कुल उ᭜ पादन ईसी घन िवलेिपत 
ᮧयु᭍ त सामᮕी के भार मᱶ मंजूरीकृत ᭃमता 
से अिधक नहᱭ होगी । 
 

3. खाद का पु᭬ टीकरण छूट ᮧा᭡ त रहगेा 
बशतᱷ ᳰक कुल उ᭜ पादन ईसी घन पु᭬ टीकृत 
ᮧयु᭍ त सामᮕी के भार से मंजूरीकृत ᭃमता 
से अिधक न होगी ।''। 

[फा. सं जे-11013/12/2013-Iए-II(I)(भाग)] 

मनोज कुमार ᳲसह, संयु᭍ त सिचव 

ᳯट᭡ पण : मूल अिधसूचना भारत के राजपᮢ, असाधारण, भाग II , खंड 3 उपखंड (ii ) मᱶ अिधसूचना सं. का. आ. 1533(अ), तारीख  
14 िसतंबर, 2006 ᳇ारा ᮧकािशत कᳱ गई थी और त᭜ प᭫ चात् उसको  का.आ. 1737(अ), तारीख 11 अ᭍ तूबर, 2007; का.आ. 3067(अ), 
तारीख 1 ᳰदसंबर, 2009 ; का.आ. 695(अ), तारीख 4 अᮧैल, 2011 ; का.आ. 2896(अ), तारीख 13 ᳰदस᭥बर, 2012 ; का.आ. 
674(अ),  तारीख 13 माचᭅ, 2013 ; का.आ. 2559(अ), तारीख 22 अग᭭ त, 2013 ; का.आ. 2731(अ), तारीख 9 िसतंबर, 2013 ; 
का.आ. 562(अ), तारीख 26 फरवरी, 2014 ; का.आ. 1599(अ), तारीख 25 जून, 2014; का.आ. 2601(अ), तारीख 7 अ᭍ तूबर, 2014;  

का.आ. 2600(अ), तारीख 9 अ᭍ तुबर, 2014 ; का.आ. 3252(अ), तारीख 22 ᳰदसंबर, 2014 ; का.आ. 382(अ), तारीख 3 फरवरी, 
2015 ; का.आ. 811(अ), तारीख 23 माचᭅ, 2015 ; का.आ. 996(अ), तारीख 10 अᮧैल, 2015 ; का.आ. 1142(अ),  तारीख  
17 अᮧैल, 2015 ; का.आ. 1141(अ), तारीख 29 अᮧैल, 2015 ; का.आ. 1834(अ), तारीख 6 जुलाई, 2015 और का.आ. 2572(अ), 
तारीख 14 िसतंबर, 2015, का.आ. 141(अ) 15 जनवरी, 2016, का.आ.190(अ) तारीख 20 जनवरी, 2016, का.आ. 648(अ) तारीख 3 
माचᭅ, 2016 और का.आ. 2269(अ) तारीख 1 जुलाई, 2016 ᳇ारा संशोिधत ᳰकया गया था ।  
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उपाबंध-XIV 

"ᮧदषूण ᮧभाव मᱶ कोई विृ᳍" ᮧा᳙ करन ेकᳱ ᮧᳰᮓया के िलए रा᭔य ᮧदषूण िनयंᮢ ण बोडᭅ से ᮧमाण पᮢ/अनमुित  । 

 पᳯरयोजना कᳱ पयाᭅवरण मंजूरी मᱶ िनधाᭅᳯरत पयाᭅवरणीय ᮧभाव आकलन अिधसूचना मᱶ त᭜काल संशोधन माᮢा और ᮧदषूण 
ᮧभाव मᱶ उ᭜पाद िम᮰ण के मामलᲂ मᱶ पᳯरवतᭅन के िलए पूवᭅ पयाᭅवरणीय मंजूरी कᳱ आव᭫यक छूट मᱶ बदलाव ᳰकया गया । यह सुिवधा उन 
इकाइयᲂ को दी गई ह ै जो पयाᭅवरण ᮧभाव आकलन अिधसूचना, 1994 और पयाᭅवरण ᮧभाव आकलन अिधसूचना, 2006 के तहत 

पयाᭅवरणीय मंजूरी के अंतगᭅत आते ह ै। इस तरह कᳱ इकाइयᲂ को चलाने के िलए रा᭔य ᮧदषूण िनयंᮢण बोडᭅ अपने आिखरी सहमित ᮧमाण 
पᮢ के साथ लागू नहᱭ होगा। रा᭔य ᮧदषूण िनयंᮢण बोडᭅ मᱶ ऐसे सभी मामलᲂ कᳱ जांच और ढंग पर िन᳜िलिखत ᱨप मᱶ िनणᭅय िलया 
जाएगा: 

1. इस तरह के ᮧयोजन के िलए ᮧा᳙ आवेदन कᳱ ᭃेᮢीय अिधकारी / यूिनट हेड ᭭तर पर ऑनलाइन छानबीन कᳱ जाएगी और 
आवेदक एक ᮧाᱨप (उपाबंध 'क') इस उ᳎े᭫य के िलए िन᳸द᳥ िविश᳥ जानकारी ᮧ᭭तुत करने के िलए कहा जाएगा। 

2. इस उ᳎े᭫य मᱶ रा᭔य ᮧदषूण िनयंᮢण बोडᭅ, कᱶ ᮤीय ᮧदषूण िनयंᮢण बोडᭅ के अिधकाᳯरयᲂ ᳇ारा तकनीकᳱ सिमित कᳱ जांच जाएगी 

और 4 बाहरी िवशेष᭄ᲂ शैᭃिणक/अनुसंधान सं᭭थानᲂ रा᭔य सरकार/कᱶ ᮤ शािसत ᮧदेश के पयाᭅवरण के ᮧमुख सिचव ᳇ारा ᮧा᳙ 

नाम नामांᳰकत ᳰकए जाएंगे।  

3. रा᭔य ᮧदषूण िनयंᮢण बोडᭅ/कᱶ ᮤीय ᮧदषूण िनयंᮢण बोडᭅ/मंᮢालय ᳇ारा पैनल मᱶ शािमल ᳰकया गया ᳰक पᳯरयोजना ᮧ᭭तावक 

पयाᭅवरण लेखा परीᭃकᲂ और ᮧिति᳧त सं᭭थानᲂ से ᮧदषूण ᮧभाव मᱶ कोई वृि᳍ का एक ᮧमाण पᮢ ᮧा᳙ करने के िलए आव᭫यक 
ह।ै 

4.  पयाᭅवरणीय लेखा परीᭃक के साथ आवेदक तकनीकᳱ सिमित के समᭃ ᮧ᭭तुित करेगा। तकनीकᳱ सिमित कᳱ बैठक एक महीने मᱶ 

कम से कम एक बार आयोिजत कᳱ जाएगी। रा᭔य ᮧदषूण िनयंᮢण बोडᭅ के अिधकाᳯरयᲂ ᳇ारा ᳰकए गए कायᭅ कᳱ ᳯरपोटᭅ कᳱ जांच 
कᳱ गई ᳰक तकनीकᳱ सिमित के िववरण आवेदक और पयाᭅवरणीय लेखा परीᭃकᲂ के ᱨप मᱶ अ᭒छी तरह से जांच हᲂगे । 

5. तकनीकᳱ सिमित िवचार-िवमशᭅ के आधार पर अपनी िसफाᳯरशᲂ कᳱ जांच करेगा। 

6. तकनीकᳱ सिमित कᳱ िसफाᳯरशᲂ के आधार पर रा᭔य ᮧदषूण िनयंᮢण बोडᭅ कᳱ सहमित के उ᭜पाद िम᮰ण मᱶ पᳯरवतᭅन के उ᳎े᭫य के 

िलए संचािलत करने के िलए पᳯरयोजना ᮧ᭭तावक से ᮧा᳙ आवेदन के संबंध मᱶ बदलाव के िलए िनणᭅय िलया जाएगा। 

7. आवेदक को एसएमएस / ई-मेल और ऑनलाइन सहमित / अ᭭वीकृित आदशे के ᳇ारा बोडᭅ के मा᭟यम से िलया गया िनणᭅय अवगत 

कराया जाएगा। 

 

 *रा᭔य ᮧदषूण िनयंᮢ ण बोडᭅ, गजुरात कᳱ ᮧᳰᮓया और कायᭅप᳍ित के आधार पर। 
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उ᭜पाद िम᮰ण मᱶ बदलाव के ᮧदान कर सचूना के िलए ᮧाᱧप  

िवषय  

 

 

 

 

इकाई का नाम एव ंपता  

  

 
 

 

 

उ᳒ोग के से᭍टर   

 

1.0 माᮢा के साथ उ᭜पादᲂ कᳱ सूची  : 

         (ᮧ᭜यके उ᭜पाद का पूरा नाम ᳰदखाया जाना चािहए) 

2.0 माᮢा के साथ कᲬ ेसामिᮕयᲂ कᳱ सूची (क)*: 

3.0 रासायिनक ᮧितᳰᮓयाᲐ के साथ ᮧ᭜यके उ᭜पाद के िनमाᭅण कᳱ ᮧᳰᮓया: 

4.0 ᮧ᭜यके उ᭜पाद के िलए बड़ ेपमैान ेपर सतंलुन: 

5.0 जल पहलू: 

5.1         कᲬे जल के ᳫोत: 

5.2         जल खपत िववरण (के एल/ᳰदन) :  

ᮧ᭭ताव मौजदूा 

पानी कᳱ खपत 

पानी कᳱ खपत उ᭜पाद िम᮰ण मᱶ 
बदलाव के बाद दरार  

ᮧ᭭तािवत 

अितᳯरᲦ पानी कᳱ खपत 

औ᳒ोिगक    

ᮧᳰᮓया + ए पी सी एम    

बायलर   

शीतलन   

धुलाई    

बागवानी    

अ᭠य    

कुल औ᳒ोिगक    

घरेल ू    

5.3         पानी के संतुलन का आरेख (पुन: उपयोग/पुनरावृिᱫ करने के साथ मᱶ से कोई):    
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6.0 ᮧवाह पीढ़ी (के एल/ᳰदन):  

 

ᮧ᭭ताव मौजदूा ᮧवाह पीढ़ी उ᭜पाद िम᮰ण मᱶ ᮧ᭭तािवत 
बदलाव के बाद ᮧवाह पीढ़ी 

िनपटान और अिंतम ᮧा᳙ िनकाय कᳱ 
िविध 

औ᳒ोिगक  

ᮧᳰᮓया + ए पी सी एम   

बायलर   

शीतलन   

धुलाई    

अ᭠य   

कुल औ᳒ोिगक   

घरेल ू   

 

6.1          कᱶ ᳰᮤत धारा और उसके िनपटान के पृथᲥरण:  

6.2          ᭠यूनन / पुनरावृिᱫ / ᮧवाह के पुन: उपयोग का िववरण:  

6.3          ᮧवाह उपचार कᳱ ᮧदान सुिवधाएं: 

6.4        ईटीपी के उ᳖यन के िलए ᮧ᭭ताव (समयब᳍ कायᭅᮓम के साथ): 

6.5        सीईटीपी कᳱ सद᭭यता (इनमᱶ से कोई):  

6.6         सामा᭠य ᮧवाह वाहन / िनपटान कᳱ सुिवधा कᳱ सद᭭यता (इनमᱶ से कोई):  

6.7           तकनीकᳱ औिच᭜य और ᳞ावहाᳯरकता के साथ शू᭠य मुिᲦ ᮧा᳙ करने के िलए ᮧ᭭ताव:  

7.0 ᲊधन गैस उ᭜सजᭅन: 

ᮓ. सं. ढेर स ेजड़ुी ᲊधन मौजदूा ᲊधन कᳱ 
खपत 

ᮧ᭭तािवत ᲊधन कᳱ 
खपत 

 

ढेर कᳱ ऊंचाई 

  

 

 

 

 

 

    

7.1          ᭭व᭒छ ᲊधन पर ि᭭वच करने के िलए ᮧ᭭ताव, इनमᱶ से कोई (समयब᳍ कायᭅᮓम के साथ):  
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7.2           मौजूदा ए पी सी एम के उ᳖यन के िलए ᮧ᭭ताव (समयब᳍ कायᭅᮓम के साथ):   

7.3          नई ए पी सी एम कᳱ ᭭थापना के िलए (समयब᳍ कायᭅᮓम के साथ):                         

8.0 ᮧᳰᮓया उ᭜सजᭅन: 

ढेर सं0 ढेर स ेजड़ुी ढेर कᳱ ऊंचाई 
मीटर मᱶ  

ए पी सी 
एम 

पैरामीटर अनुमेय सीमा 

  

 

 

 

 

 

    

8.1           मौजूदा ए पी सी एम के उ᳖यन के िलए ᮧ᭭ताव, इनमᱶ से कोई (समयब᳍ कायᭅᮓम के साथ):   

8.2           नई ए पी सी एम कᳱ ᭭थापना के िलए (समयब᳍ कायᭅᮓम के साथ):   

9.0 खतरनाक अपिश᳥ पीढ़ी: 

ᮓम 
सं0 

अपिश᳥ के 
ᮧकार 

वगᭅ 

(िनधाᭅᳯरत कायᭅᮓम 
के अनसुार) 

ᮧित वषᭅ पीढ़ी (कोई पᳯरवतᭅन 
नहᱭ) 

पीढ़ी के ᮲ोत भडंारण 
कᳱ िविध 

उपचार एवं 
िनपटान कᳱ 

िविध मौजदूा उ᭜पाद िम᮰ण 
मᱶ पᳯरवतᭅन के 

बाद 

       

9.1   कमी / वसूली / पुनः ᮧयोग / पुनरावृिᱫ / अपिश᳥ कᳱ िबᮓᳱ के िलए ᮧ᭭ताव, इनमᱶ से कोई: 

9.2    ᮤावक के कुशल वसूली के िलए ᮧ᭭ताव (तकनीकᳱ जानकारी के साथ): 

9.3  सामा᭠य सुरिᭃत लᱹडᳰफल ᭭थल कᳱ सद᭭यता (इनमᱶ से कोई):   

9.4   सामा᭠य खतरनाक अपिश᳥ जलाए जाने कᳱ सुिवधा कᳱ सद᭭यता (इनमᱶ से कोई):   

10.0 अनपुालन के िववरण: 

10.1        पयाᭅवरण मंजूरी शतᲄ के अनुपालन और इसकᳱ वैधता कᳱ ि᭭थित 

10.2       सहमित और इसकᳱ वैधता कᳱ ि᭭थित: 

10.3        िपछले 2 वषᲄ के दौरान ᳰदशा-िनदᱷश/बंद जीपीसीबी ᳇ारा जारी आदशेᲂ कᳱ सूचना:  

 जल अिधिनयम के तहत वायु अिधिनयम के तहत ई.पी.अिधिनयम के तहत  

ᳰदशा-िनदᱷशᲂ कᳱ सूचना  

बंद के आदशे 

10.4    िपछले लेखा परीᭃा अविध के िलए पयाᭅवरण ऑिडट ᳯरपोटᭅ ᮧ᭭तुत करने कᳱ ि᭭थित (यᳰद लागू हो): 

10.5    पयाᭅवरणीय लेखा परीᭃक से ईएमएस पयाᭅ᳙ता ᮧमाण पᮢ  : 
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10.6       "ᮧदषूण ᮧभाव मᱶ कोई वृि᳍" पयाᭅवरणीय लेखा परीᭃक से ᮧमाण पᮢ:  

11.0 अितᳯरᲦ जानकारी के ᮧ᭭ताव के मू᭨याकंन के िलए मह᭜वपणूᭅ: 

11.1    उ᭜पाद वगᭅ अलग शीट, वायु ᮧदषूण मᱶ मौजूदा और ᮧ᭭तािवत पᳯरवतᭅन ᳰदखा (जैसे ᳰक.ᮕा./घंटे या, ᳰकᮕा/ᳰदन), जल ᮧदषूण 

(जैसे ᳰक.ᮕा./ᳰदन) और खतरनाक अपिश᳥ पीढ़ी (ᳰक.ᮕा./महीना या, मीᳯᮝक टन/महीना ) संबंिधत ᮧ᭭तािवत िनयंᮢण उपायᲂ 
का सुझाव ᳰदया ह,ै के साथ सारणीब᳍ ᱨप मᱶ ᳰदखाया जाना चािहए। ᮧदषूण भार मᱶ कुल पᳯरवतᭅन(जल, वायु, खतरनाक 
अपिश᳥) के साथ िववरण। 

11.2    उᱫर ᳰदशा के साथ मौजूदा और ᮧ᭭तािवत संयंᮢ मशीनरी के िलए अलग-अलग रंग के न᭍शᲂ कᳱ योजना ᮧदान कᳱ जानी 
चािहए। 

11.3        सभी कᲬे माल और उ᭜पादᲂ कᳱ एम एस डी सी का िववरण ᳰदखाया जाना चािहए ।  

11.4        वैध सहमित कᳱ ᮧित चािहए।  

11.5      तुलना᭜मक िववरण संबंिधत ᮧदषूण कᳱ िनधाᭅᳯरत अनु᭄ेय सीमा के साथ ड᭣᭨यू/ड᭣᭨यू कᳱ एआर और ढेर नमूनᲂ को ᳰदखाया 
जाना चािहए ।  

(क) माᮢा के साथ कᲬे माल उ᭜पाद वगᭅ कᳱ सूची सारणीब᳍ ᱨप मᱶ होनी चािहए।  

 (ख) ᮧ᭜येक चरण मᱶ रसायन ᮧितᳰᮓयाᲐ ᮧᳰᮓया को ᳰदया जाना चािहए। 

 (ग) ᮧ᭜येक अिभकारक के िलए संतुलन ᳰदया जाता ह।ै 

  (घ) उ᭜पाद वगᭅ खपत और अपिश᳥ जल पीढ़ी का ᭣यौरा(मौजूदा और ᮧ᭭तािवत) अलग शीट सारणी के ᱨप मᱶ ᳰदखाया जाना 
चािहए।  

11.6      मशीनरी और संयंᮢ न᭍शᲂ मᱶ कोई बदलाव के िलए उपᮓम ।  

11.7      खतरनाक रसायनᲂ के भंडारण कᳱ सुिवधा। 

11.8      उ᭜पाद वगᭅ ᮧवाह माᮢा और उनके भार। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 23rd November, 2016 

S.O.3518(E).—Whereas, by notification of the Government of India in the erstwhile Ministry of Environment 
and Forests number S.O.1533(E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of sub-
section (2) of section (3) of the Environment (Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of 
the Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, 
the required construction of new projects or activities or the expansion or modernisation of existing projects or activities 
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and/ or 
product mix shall be undertaken in any part of India only after prior environmental clearance from the Central 
Government or as the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by 
the Central Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified 
therein; 

And whereas, the Ministry has received suggestions for further streamlining of the implementation of provisions 
of the Notification and the suggestions so received were referred to the Expert Committee for consideration and 
recommendations. Based on their recommendations the provisions of the said Notification have been reviewed by the 
Ministry of Environment, Forest and Climate Change;  

And whereas in some industrial projects, information of production process, equipments, estimated pollution 
load and planned mitigation measures, which are mentioned in environmental clearance, change after detailed design 
engineering which is mostly undertaken after environmental clearance is granted. The Environmental Impact Assessment 
Notification, 2006 shall provide for resultant change in environmental clearance based on factual information or data 
without having to go through entire environmental clearance process again, provided the proposed change does not result 
in any adverse impact on environment; 
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And whereas, the modernisation or change in product mix of existing projects (having environmental clearance) 
within existing plot may be exempted from separate environmental clearance if there is no additional pollution load 
beyond the earlier approved limit envisaged;  

And whereas, the use of pet coke, a by-product of petroleum refinery industry in place of coal, in cement kilns 
may be promoted to reduce coal demand of the cement industry. The Government of India also encourages co-
processing. The use of pet coke as fuel in cements kilns does not produce excess SO2 emissions and also helps in further 
increasing the usage of fly ash and slag. A change in fuel mix from coal to pet coke may not require an amendment in 
environmental clearance of cement units where only coal has been prescribed as fuel; 

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that, 
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes 
or operation in any area should be imposed, it shall give notice of its intention to do so; 

And whereas in exercise of the powers conferred by sub-section (1), read with clause (v) of sub-section (2) of 
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain amendments in 
the Environment Impact Assessment Notification, 2006 was published in the Gazette of India, vide notification of the 
Ministry of Environment, Forest and Climate Change number S.O.246(E) dated the 25th January, 2016, inviting 
objections and suggestions from all the persons  likely to be affected thereby, within a period of sixty days  from the date 
on which copies of the Gazette containing the said notification were made available to the public;  

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 
been duly considered by the Central Government; 

 Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 
section 3 of the said Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment 
Impact Assessment Notification, 2006 namely:– 

In the Environment Impact Assessment Notification, 2006,- 

(I)  in paragraph 7, for sub-paragraph (ii), the following sub-paragraph shall be substituted, namely:-  

"7(ii).  Prior Environmental Clearance (EC) process for Expansion or Modernization or Change of product mix in 
existing projects: 

(a)    All applications seeking prior environmental clearance for expansion with increase in the production capacity 
beyond the capacity for which prior environmental clearance has been granted under this notification or with increase in 
either lease area or production capacity in the case of  mining projects or for the modernisation of an existing unit with 
increase in the total production capacity beyond the threshold limit prescribed in the Schedule to this notification through 
change in process and or technology or involving a change in the product –mix shall be made in Form I and they shall be 
considered by the concerned  Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days, 
who will  decide on the due diligence  necessary including preparation of Environment Impact Assessment and  public 
consultations and the application shall be appraised accordingly for grant of environmental clearance.  

(b) Any change in configuration of the plant from the environmental clearance conditions during execution of the project 
after detailed engineering shall be exempt from the requirement of environmental clearance, if there is no change in 
production and pollution load. The project proponent shall inform the Ministry of Environment, Forest and Climate 
Change / State Level Environment Impact Assessment Authority and the concerned State Pollution Control Board. 

 (c) Any change in product-mix, change in quantities within products or number of products in the same category for 
which environmental clearance has been granted shall be exempt from the requirement of prior environmental clearance 
provided that there is no change in the total capacity sanctioned in prior environmental clearance granted earlier under 
this notification and there is no increase in pollution load. The project proponent shall follow the procedure for obtaining 
No Increase in Pollution Load certificate from the concerned State Pollution Control Board as per the provisions given 
in Appendix –XIV.”; 

(II)  in the Schedule,-  

(a)  against item 3(b) relating to Cement Plants and the entries relating thereto, the following shall be substituted, 
namely:- 

(1) (2) (3) (4) (5) 

“3 (b) Cement Plants  ≥ 1.0 million tonnes / 
annum production 
capacity 

< 1.0 million tonnes / 
annum production 
capacity. All stand 
alone grinding units 

General Conditions shall apply 

 

Note:  

1. Fuel for cement industry may 
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be coal, petcoke, mixture of coal 
and petcoke and co-processing of 
waste provided it meets the 
emission standards. 

2. The manufacturing of 
composite cement by plants 
having environmental clearance 
for manufacturing Ordinary 
Portland Cement(OPC), Portland 
Pozzolana Cement(PPC) and 
Portland Slag Cement(PSC) shall 
be exempt provided the 
production is within sanctioned 
capacity.”; 

 

(b) against item 5(a)relating to Chemical Fertilizers and the entries relating thereto, the following shall be substituted:- 

(1) (2) (3) (4) (5) 

“5(a) Chemical fertilizers All projects including 
all Single Super 
Phosphate with 
H2SO4 production 
except granulation of 
chemical fertilizers. 

 

All Single Super 
Phosphate without 
H2SO4 production 
and granulation of 
chemical fertilizers.  

General condition shall apply. 

Note: 

1. Granulation of single super 
phosphate powder is exempt. 

2. Neem coating of fertilizers is 
exempt provided that the total 
production does not exceed the 
sanctioned capacity in EC plus the 
weight of the coating material 
used. 

3. Fortification of fertilizers is 
exempt provided that the total 
production does not exceed the 
sanctioned capacity in EC plus the 
weight of the fortification material 
used.”. 

 

[F. No. J-11013/12/2013-IA-II(I)(part)] 

MANOJ KUMAR SINGH, Jt. Secy. 

 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) 
vide number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended vide numbers S.O.1737(E) dated 
the 11th October, 2007, S.O. 3067(E), dated the 1st December, 2009, S.O.695(E), dated the 4th April, 2011, 
S.O.2896(E), dated the 13th December, 2012 , S.O.674(E), dated the 13th March, 2013, S.O.2559(E), dated the 22nd 
August, 2013, S.O. 2731(E), dated the 9th September, 2013, S.O. 562(E), dated the 26th February, 2014, S.O.637(E), 
dated the 28th February, 2014, S.O.1599(E), dated the 25th June, 2014, S.O. 2601 (E), dated 7th October, 2014, S.O. 
2600(E) dated 9th October, 2014, S.O. 3252(E) dated 22nd December, 2014, S.O. 382 (E), dated 3rd February, 2015, and 
S.O. 811(E), dated 23rd March, 2015, S.O. 996 (E) dated 10th April, 2015, S.O. 1142 (E) dated 17th April, 2015, S.O. 
1141 (E) dated 29th April, 2015, S.O. 1834(E) dated 6th July, 2015 and S.O. 2572(E) dated 14th September, 2015, S.O. 
141(E) dated 15th January, 2016, S.O. 190(E) dated 20th January, 2016, S.O. 648(E) dated 3rd March, 2016 and S.O. 
2269(E) dated 1st July, 2016.  
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Appendix –XIII 

Process for obtaining “No Increase in Pollution Load” certificate /  permission from the State Pollution Control 
Board*. 

 The instant amendment in EIA notification exempts the requirement of prior environmental clearance for cases 
of change in product mix without change in quantity and pollution load as prescribed in the environmental clearance of 
the project. This facility is available to those units which have obtained prior environmental clearance under EIA 
Notification, 1994 and EIA Notification, 2006. Such units shall apply to the State Pollution Control Board along with 
their last Consent to Operate certificate.  All such cases shall be examined and decided in following manner at the State 
Pollution Control Board: 

1. The application received for such purpose shall be scrutinized online at the Regional Officer/Unit Head 
level and the applicant shall be asked to submit specific information in a format (Annexure – ‘A’) specified 
for this purpose. 

2. The information so received shall be examined by the Technical Committee constituted for this purpose 
comprising of officers from State Pollution Control Boards, Central Pollution Control Board and 4 external 
experts drawn from the academic / research institutes to be nominated by Principal Secretary Environment 
of the State Government / Union Territory. 

3. The project proponent is required to obtain a certificate of no increase in the pollution load from the 
Environmental Auditors and reputed institutions to be empanelled by the State Pollution Control Board / 
Central Pollution Control Board / Ministry.   

4. The applicant along with environmental auditors shall make presentation before the Technical Committee. 
The meetings of the Technical Committee shall be held at least once in a month. The Technical Committee 
shall examine the details received from the applicant and the environmental auditors as well as the report of 
the scrutiny done by the officers of the State Pollution Control Board.  

5. Based on the deliberations and the scrutiny the Technical Committee will make its recommendations. 

6. Based on the recommendations of the Technical Committee the State Pollution Control Board shall take 
decision with respect to the application received from the project proponent for change in the consent to 
operate for the purpose of change in the product mix. 

7. The decision taken by the Board shall be conveyed through sms/e-mail and online Consent/Rejection Order 
to the applicant. 

 

 

*Based on process and procedure of State Pollution Control Board, Gujarat. 
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Format for providing information on Change In Product Mix  

Subject 

 

 

 

 

Name &  Address of the unit  
 

 

 

 

Sector of Industry  

 

1.0 LIST OF PRODUCTS WITH QUANTITY: 

         (Full name of each product must be shown) 

2.0 LIST OF RAW MATIRIALS WITH QUANTITY (A)* : 

3.0 MANUFACTURING PROCESS OF EACH PRODUCT WITH CHEMICAL  REACTIONS: 

4.0 MASS BALANCE FOR EACH PRODUCT: 

5.0 WATER ASPECTS: 

5.1         Sources of Raw water: 

5.2         Water Consumption Details (KL/Day) :  

 

Propose Existing  

Water Consumption 

Water Consumption Break 
up after change in product 

mix 

Proposed  

Additional Water 
Consumption 

INDUSTRIAL     

Process + APCM    

Boiler    

Cooling    

Washing    

Gardening    

Other    

Total Industrial     

DOMESTIC     

 

5.3         Water Balance Diagram (with reuse/recycle if any):    
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6.0 EFFLUENT GENERATION (KL/day) :  

Propose Existing  

Effluent 
Generation 

Effluent Generation after 
proposed change in product 

mix 

Mode of Disposal & Ultimate 
Receiving Body  

 

INDUSTRIAL   

Process + APCM   

Boiler    

Cooling    

Washing    

Other   

Total Industrial    

DOMESTIC    

 

6.1          Segregation of Concentrated stream and its disposal:  

6.2           Details of Reduction / Recycle / Reuse of effluent:  

6.3           Effluent Treatment Facilities Provided: 

6.4           Proposal for up-gradation of ETP (with time bound program): 

6.5           Membership of CETP (if any):  

6.6           Membership of Common Effluent Conveyance / Disposal Facility (if any):  

6.7           Proposal to achieve zero discharge with technical justification and feasibility:  

7.0 FLUE GAS EMISSION: 

Sr. 
No. 

Stack attached to Fuel Existing Fuel 
Consumption 

Proposed Fuel 
Consumption 

Stack Height 

  

 

 

 

 

    

 

7.1           Proposal for switching over to cleaner fuel, if any (with time bound program):  

7.2           Proposal for up-gradation of existing APCM (with time bound program):   

7.3           Proposal for installation of new APCM (with time bound program):                         

8.0 PROCESS EMISSON: 

Stack 
No. 

Stack attached to Stack height in 
Meter 

APCM Parameter Permissible 
Limit 

  

 

 

 

 

    

 

8.1           Proposal for up-gradation of existing APCM, if any (with time bound program):   
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8.2           Proposal for installation of new APCM (with time bound program):   

9.0 HAZARDOUS WASTE GENERATION: 

Sr. 
No. 

Type of 
Waste 

Category 

(As per 
Schedule) 

Generation per Year 
(No Change) 

Source of 
Generatio

n 

Mode 
of 

Storage 

Mode of 
Treatment 
& Disposal 

Existing After 
Change in 
Product 

Mix 

       

 

9.1    Proposal for reduction / recovery / reuse / recycle / sale of waste, if any: 

9.2    Proposal for efficient recovery of solvents (with technical details): 

9.3   Membership of Common Secured Landfill Site (if any):   

9.4   Membership of Common hazardous waste incineration facility (if any):   

10.0 DETAILS OF COMPLIANCE: 

10.1        Status of environment clearance conditions compliance and its validity 

10.2       Status of Consent and its Validity: 

10.3        Notice of Directions / Closure Orders issued by the GPCB during last 2 years:  

 Under the Water Act Under the Air Act Under the E.P. Act 

Notice of Directions  

Closure Orders 

 

10.4     Status of submission of Environment Audit report for previous audit period (if applicable): 

10.5     EMS adequacy certificate from environmental auditor: 

10.6     “No Increase in Pollution Load” certificates from environmental auditor:  

11.0 ADDITIONAL INFORMATION IMPORTANT FOR APPRAISAL OF T HE PROPOSAL: 

11.1    Product wise Separate Sheet, showing the existing and proposed change in Air pollutants (e.g. Kg./Hr. or, 
Kg/day), Water pollutants (e.g.  Kg/day) and Hazardous Waste generation (Kg./Month or, MT/Month) along 
with respective proposed control measures suggested, must be shown in tabular form. Along with the details 
of total change in pollution load (Water, Air, Haz. Waste). 

11.2    Separate colored Layout plans for existing and proposed plant machineries along with north direction must be 
provided.  

11.3   Details of MSDC of all the Raw Materials & Products must be shown.  

11.4     Copy of valid consents must be produced.  

11.5      Comparative statement showing ARs of w/w & stacks samplings must be shown with prescribed permissible 
limits of respective pollutants.  

(A)  List of raw materials with quantities must be product wise, in tabular form. 

(B)  Chemicals reactions giving each step of the process must be given. 

(C)  Mass balance for each reactant has to be given. 

(D)  Separate sheet showing the details of product wise consumption and waste water generation (from 
existing & Proposed) must be shown in tabular form.    

11.6      Undertaking for no change in machinery and plant layout.  

11.7      Hazardous chemicals storage facility. 

11.8         Product wise effluent quantity & their load. 
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